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9.8.93 	L€arned counsel for the petitioner Mr.P.V,Ramds brought 

to the notice of the Court that all dues and pensionery 

benefits and all the reliefs.sbUght by the applicant in this 

application have since been disbursed on 28.1.199Ô. Learn.ed 

ok 
counsel requested that question of payment of interest tQ 

the aetitioner may be examined to the extent feasible. No 

c4se has been made out to support or reinforce the 

of aayment of interest to the petitione 

The petitioner having received all the LeI1O 	ehL 

buss.)' 
farbyhiminthis 

he question f - 

Thus the application has hecarre infructuous and dispos 

ccordingly. 


